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#ft R 9ER) : IFDI FRAATE! ¥ et IR

SHRI SATISHCHANDRA SITARAM PRADHAN: I don't mind.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): That
name may be deleted.

SHRI SURESH PACHOURI: thank you, Sir.

'SHRI SATISHCHANDRA SITARAM PRADHAN: I don't mind,
AP §9 B Todd A8 FBT ST IR | 1 B =Y fHAr, T

el BEl
THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): The
House is adjourned for lunch till 2.30 P.M.

The House then adjourned for lunch at forty-one minutes past one
of the clock.

The House reassembled after Lunch at thirty-three minutes past two of the
Clock, THE VICE-CHAIRMAN (SHRI MD. SALIM) in the Chair.

PRIVATE MEMBERS' RESOLUTION
Re.Need for review of the Constitution of India
THE VICE-CHAIRMAN (SHRI MD. SALIM): Now we will take
up further discussion on Private Members' Resolution moved by Shri Ramdas

Agarwal.

St gIer gE (A 9I9): IUGHIS WIS, A 9 favg |
U FILT BT T 81 H ATYPT €17 2-5-1997 & UTferaTHs! giAcT 36268
DI AR AHT HIA1 Arear § wd Guafy 7eigg & 9gd W Fxw
J| § I¥H! I§ HRAT 18 § In his direction giving by Hon'ble Chairman

regarding Private Members' Bills and Resolutions and the time-limit for
discussion on Private Members' Bills and Resolutions he said, "The
maximum time-limit for the discussion on a Private Members Bill or
Resolution would be two hours."

WEIed, H US HIH A S1 18 § & I8 Al YAge &
9 9= =4l B 7 @ & 59 U= (BT 99T A 8 gh1? iy
SR ST AR URAMA §, SISl J&l Sorl & S9Y § 3EHd g oiik
ST fafy orgTE o <& ® 9w W H wewd T8l g1 siY 39 g8 Bl
SEIRUCIENIE
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SO a1 I8 © P A3 | W o |l 6A 8, Bfane MR
3R e ffex 98 W1 g8l |ige 781 81 IfT g5 =4l J8i @ ol 81 SRl
2, 3R AT §9& SHHFT Bl FAR JaH B & dl 59 U= Rrg a
& forg Jfora 430 Higqe 981 €1 59 #@3 Hige 78l € a1 T $qH1 IR
o9 & fau ST 9T & w30 His[g 981 € 91 /1 $9HT IR a7 B [
ST fa9mT & H@3i g8l SR ? § Ig ST A8 A1 g | WA AU B B
fETd | S8 I8 a1 al & & 98 aTsl IURYA T8l 8111 3R I8 el
2 a1 Al 59 91 &1 BIs Ao 81 51 SAfTY H 59 a1 ST 4 IS
qredl g

£ MR~ gbre RHge ( STR q<e): Sl FavT &1 93 A1, S9
ERRNAREEE BT (agr)...

Syaureel (sft greme |eltd): 3y ff Wisd i 3iTsy ST
CIEE

SHRI SURESH PACHOURI: Under what rule?

SHRI B.P. SINGHAL: I am talking on the same point. <, I8+
®El fb a1 6 JAshIges &1 UYT I8 W g1 Bl HUT DY & fba urgda
Hgd Qe |1 g¢ o) W91 § A gU, fhad IAE araewT § 9Ar gl
IE AT DI HUT B

IuquTede (3t AFTE Feld): AYT el BIAT {6 a7 6 B
|y FgiRa fear war g1l 59 favy w2 @¢ 28 ffe ==l 81 g&! ©
AfhT oS H9 & 919 I8 R & O i1 I18d & | ol IR 9 fegwx
@I og gl gl el oAl I 2 HEr yard 9iEd 6 e 9 b I
STTd ATl T IIDT UIST &b AR ARl BT 19 2, HIRATF ST Ut &
UiE SR BT AW 8, LS. b Uh AGI BT A9 © 3R &I 31 BT A9
2 1 g8 I yrgdc Ha¥ YooY 2, PR gaN Arda ux A &9 g4 HHI-
P RS 1R B S 81

£t G 99 : 3R SITGT FHY 1 918 © I 39 a9 H 8189
BT HHAA o AT 50 ITRIRT I8l g F30 it i Hie 781 2

SUFUTA (N AW FellH): T&T Tb FT S BT ATH7T 7, HAT off

ga
o (TIITT). ..
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SHRI PRANAB MUKHERIJEE (West Bengal): Mr. Vice-Chairman,
1 think it would be better, if you take the consensus of the House.
(Interruptions)... 1 have no problem of having a discussion on this issue
because different political parties have their own perceptions. But I would
like to request you that the rules and conventions should be followed. Before
you proceed further, if you can take the consensus of the House, it would be
better. I understand that there are nine Members to speak. In that case,
practically, the rest of the day will be engaged in it. I think there is no
problem, provided the House agrees and you agree.

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-
Chairman, Sir, if my memory doesn't fail, the other day the Chair sought the
consensus of the House and the House in its wisdom decided that it should be
continued the next time also. That is my memory. Sir, you can go through the
record. The House expressed its opinion that it could be continued the next
time.

THE VICE-CHAIRMAN (SHRI MD. SALIM): Again the House is
going to decide it.

SHRI NILOTPAL BASU (West Bengal): Sir, in that case, the ballot
for today should not have taken place because the chance of those Members
whose Resolutions have been ballotted stands cancelled. If this was the
earlier decision of the House that it should be continued, they should have
known that the Resolutions of the other Members could be taken up and their
names should not have been ballotted. This is unfair to them.

SHRI B.P. SINGHAL: Sir, this is not for the first time that this is
happening. I have seen it happening during the Private Members' Business.
THE VICE-CHAIRMAN (SHRI MD.. SALIM): It is not a point of argument.
There is no question of arguing. You made your point. They are also making

their points, 3MgehT At 3@[ TN H PY DEld 2l

SHRI R.S. GAVAI (Maharashtra): Mr. Vice-Chairman, Sir, the
Resolution was discussed on 10th December and because it was a discussion
of vital nature -1 just referred to the debate of last time-a ruling was given by
the Chairman that the Resolution should be taken up on the next occasion. I
do agree with my hon. friend; the Resolution being of important nature, those
who want to speak on the Resolution should not be debarred. Ample time
should be given to them. This is a subject which relates to the nation as a
whole and, therefore, the addition of the two Resolutions in the computer
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agenda was unnecessary because the movers of those Resolutions are
deprived of their opportunity. I don't want to enter into that controversy. I
request you that those who want to speak on the Resolution must be allowed
to speak at the fullest length.

SHRI S. VIDUTHALAI VIRUMBI: Sir, I differ from him. What I
feel is that if any party is not represented so far, that can be done. If some
Member has already spoken from a party, further addition from the same
party should be avoided.

THE VICE-CHAIRMAN (SHRI MD. SALIM): Normally, in the
case of Private Members' Resolutions time is not allotted on the basis of
party. Every individual Member has a right to speak. You are correct that on
the last occasion when it was discussed, the House in its wisdom decided that
it should be continued so that more Members could take part. Now, I am told
there are 11-12 names. But most of the names are from those parties whose
Members have already spoken, like the Congress - four Members have
spoken - the BJP - five Members have spoken - one from the TDP i.e. Shri
Ramachandraiah and two others. It is also true that if the same Resolution
continues for long, then the rights of other Members are curtailed. We have
already consumed the time allotted to this Resolution i.e. two hours. We have
already taken two hours and twenty-eight minutes. Now, I think many names
are there Mr. Pranab Mukherjee's name is there, Mr. Vayalar Ravi's name is
there, Mr. Santosh Bagrodia's name is there, Mr. Kidwai's name is there, and
from this side also there are five more names, Mr. Lalit Bhai Mehta,
Mr.Narendra Mohan, Mr. Ahluwalia, Mr. B.P. Singhal, Mr. Ravi Shankar
Prasad. Now, my request is, if most of the Members just forego their right to
speak, then instead of going on discussing it and wasting time, let one or two
Members who want to speak on this matter can speak and we can conclude
this. Subsequently, we can take up the next Resolution. But the House is
supreme. You have to decide. I have to take the sense of the House. Though
the sense was taken on 10th December, when this discussion was going on
since this point has been raised again, we can take the sense of the House, as
you desire.

SHRI S. VIDUTHALAI VIRUMBI: Sir, one Member from each
Party.

THE VICE-CHAIRMAN (SHRI MD. SALIM): But so far as the
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other question is concerned, Pachouriji, you have raised the question as to
who will reply. Mr. Ram Jethmalaniji has written to the Chairman, citing
some personal reasons, some urgent matter.

SHRI SURESH PACHOURI: What about the State Minister?
THE VICE-CHAIRMAN (SHRI MD. SALIM): So, naturally, he has
sought the leave and now...(Interruptions)...

SHRI SURESH PACHOURI: Who will reply, if the discussion is
concluded?

THE VICE-CHAIRMAN (SHRI MD. SALIM): Mr. Jaitley is there,
on behalf of the Minister...(Interruption)...

Y A= T sism (RER): 9, g3 $9H @IS Yawrs 778l 8nn
SfR g & A7 A gER FIR R B

IuAHIEE (st MEHE FellH): Ig AHA S8 G &1 S,
IAF GG IABT AT M ST $HH BIs fapd T8 21 F off Iz
qrefdll ... (Faur)... <Rag, § .99, &) S 9rdl, 9 F qewi
q $T B § P R 317 aregdeRelt orae W faggl &7d © a1 6% =
HIfp 39 UR AN BB {9 a1 b &l ... (JA)....

#t TH.79. srgqartaran ([9eR): 97, S84 3% H8+1 I8 & &b o9
q g8 ged goll ¢ AR grsdd d=d e 91 wsde d=d Reaeq@d &
WORT el &, 9 ...... 9H U1t &1 ®Ig Al TE1 811 Then why did you

ask the Party people to withdraw their names? There is no Government
Business or no party identification. We have taken up Bills against the wishes
of political parties, against the wishes of the Government, because we wanted
that. We are concerned about those Bills and Resolutions; that is why we
raised it in the past also. We should not break this convention and deprive the
future generation... (Interruption)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Mr. Ahluwalia, I
had said that the time allotted to this Resolution was two hours and, already,
two hours and twenty-eight minutes have been consumed. Time is not allotted
on the basis of party. Members of different political parties have already
expressed their views. This cannot continue for long. Since some more
Members are wanting to speak, they can take part.....(Interruptions)...

SHRI S.S. AHLUWALIA: No, no. respected Vice-Chairman, Sir,
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time was not allotted. The time allotted to today's Private Members'
Resolution is two hours. That is all right. But..(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Particularly, for this
Resolution. ...(Interruptions)...

SHRI S.S. AHLUWALIA: No, no...(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Please sit down.
You have made your point, [ understand....(Interruptions)...

SHRI S.S. AHLUWALIA: No, no Sir. There is no such rule...

(Interruptions)...
Syawegy (ot @lE™WE WellW):  Please sit down. 3T

afdv...amu 9f3v.....enu AfeTUl #9 syl I forar 8, @ g1 e

ST ' You cannot go on for long. Please sit down. Take your seat.

...(Interruptions)...

SHRI S.S. AHLUWALIA: I will sit down. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Please sit
down.You have made your point...(Interruptions)...

SHRI S.S. AHLUWALIA: Please give me a ruling on that. Under
what rule you are suspending like this? You cannot suspend like
this....(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Please take your
seat.

SHRI S.S. AHLUWALIA: When you are giving a ruling, you
must...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Nothing will go on
record. Whatever Mr. Ahluwalia is saying, nothing will go on record.
(Interruptions)

SHRI S.S. AHLUWALIA: *

THE VICE-CHAIRMAN (SHRI MD. SALIM):  Sorry, <RdT,
ReR srEqanferar &1 99 # Si]T faged 81 18 © | #9 d1 Yo 4 & 38
5 g1 urgde H9d Reiegea & o7y |1 8¢ &1 99y {321 737 o1 3k 39
UR g8l Bl &1 "cl 28 AT 989 81 gl 5110 AR & Bad & are A4
H B9 Bl

* Not recorded.
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A M 39 H B9 & 99 o1 § b w1 59 ddhed 9= 47 s -1
HRAT P AT 8, 9§ UR AT dIAT 918 62

P HHIY ¥ : 81, el

SHRI S.S. AHLUWALIA: * ...(Interruptions)....

THE VICE-CHAIRMAN (SHRI MD. SALIM): Please, please, sit
do wn.... (Interruptions)...

SHRI S.S. AHLUWALIA: *

THE VICE-CHAIRMAN (SHRI MD. SALIM):. Pleas.e, take your
seat. (Interruptions) § $A®! Reilea HIAT AT8 T AT, {7 HferT 9t <t ot

SRR JATYH! 4T T8l § AT 3BT AdAd IE T8I & fF ... (aem ). ..

Please sit down.
SHRI S.S. AHLUWALIA: *
THE VICE-CHAIRMAN(SHRI MD. SALIM): Please take your

seat.
SHRI S.S. AHLUWALIA: *

~ THE VIQE-CHAIRMAN (SHRI MD. S.ALIM): Please take your
seat. ¥ $HDI Rellead HIAT A8 8T o1, 9 wferm A <1 | 3R amua!

g T8l © I SHPI AdAd I A8l © [P ... (FqUH). ..

SHRI S.S. AHLUWALIA: *

THE VICE-CHAIRMAN (SHRI MD. SALIM):  Nothing is _going
on record. 3T §f3T| \‘HScj,cnlrEMl St o ot 91 1 X2 € a8 Rors 9 8!
SITUAT

SHRI S. S. AHLUWALIA: *

Mt IS IJUATA ( IASRAT): IYWEHE HEIEY, AT
SITSTd 9§ # a1 3ee el A18dl gl UP BT I8 AV AHT AT o7 Al
AT SUGHIRIE HEIGY | B8 ¥ YOl I1, 39 vy & EHad &
IRV SHD! T TQIAT SIYAT 81?7 FAGHR F q9 A1 qi|al o
®E fob faua iR

2 39P! MY & vy 7 foram 9I1v) S 99y BIs gAY @ a1q e off,
M

* Not recorded.
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& FF ¥ forar g S & JAFAR AU 1S B HRi-FAT A 59 Qv Bl
@1 g1 H# T8 SIar g8 vy 9re |1 8, $% °e A1 U °e I, 3P
g5 MY fHd T AT TSR BT Yigde =R 9 of Gabd ol 94

T T TG DI $TBT A DI IMILIHAT A8 &1 ... (TILTT). .. 37T Bt
fawa = 7 % fawa g1

SHRI PRANAB MUKHERIEE: Sir, I would like to make a small
submission for your consideration. I entirely agree with Shri Ramdas Agarwal
that when this Resolution was being discussed in December, it was agreed
that the time would be extended. At that point of time the consensus was that
time should be extended. But thereafter a major development has taken place.
A Constitution Review Committee has already been appointed. This was not
the picture in the month of December. When the House agreed to extend the
discussion on this particular aspect, at that point of time, the House was not
aware as to when the Goverrmient was going to appoint a Constitution
Review Committee. The main purpose of the Mover of the Resolution has
already been achieved when this discussion was pending in the House. I do not
blame the hon. Member and the Mover of the Resolution. But unfortunately it
happened that when the House resumed in the Budget Session, this Resolution
could not be taken up. A question was raised as to why it has come today. Sir,
the main purpose of the Resolution has already been achieved. The
Government has set up a Constitution Review Committee. I feel that no useful
purpose would be served if we continue with this debate. Shri Venkaiah
Naidu has already initiated the discussion on the Motion of Thanks on the
President's Address. We are going to have a substantive discussion. Various
hon. Members have given their names. So far as this particular Resolution is
concerned, to my mind, the objective has already been achieved. The time
has already lapsed. I think no useful purpose would be served if we continue
with the discussion. So far as my party is concerned, we feel that there is no
need for continuing the discussion further on this Resolution because the
other hon. Members would be denied of an opportunity to speak on other
Resolutions.

DR. ARUN KUMAR SARMA (Assam): Sir, I am not a very old
Member of the House. Being Members of very small regional parties, we
have to express our feelings on this particular subject. Sir, we will be
thankful to you and to the hon. Members if they allow some of the Members
to express their viewpoints. Some of the viewpoints can also be referred to
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the Constitution Review Committee, if it is so desired. We are not having any
access to the Constitution Review Committee.

THE VICE-CHAIRMAN (SHRI MD. SALIM): So far as your first
point is concerned, that is all right. You should get an opportunity to make
your point here. This Resolution is something else. This Resolution does not
have anything to do with the Constitution Review Committee.

SHRI B.P. SINGHAL: Sir, with due respect to the hon. Member,
Shri Pranab Mukherjee, I would like to say that precisely because there is a
Constitution Review Committee, this House must discuss this Bill in as
greater detail as is possible because that will provide the Commission the
thought that is flowing in the House. ...(Interruptions)....

SHRI VAYALAR RAVI (Kerala): If you look at it, the Resolution
is operative. It says, "That this House is of the opinion that a review of the
Constitution of India has become necessary in the light of our experience
during the last 50 years both at the State and Central level and recommends to
the Government to take early action in this regard." That is why Shri Pranab
Mukherjee has said that it is already taken. A Committee has been appointed.
After the action has been taken, and a Committee has been appointed, the
operative part of the Resolution becomes infructuous.

3t TH.TH. JBIAIIAT: IUANTEIE HEIGd, WRT G $AfMg
g o5 I8 I_URI Sl Y6 B TS © 6 B3 Aol 89 TaHT {99 H w5
T8 BY AP © AT &b A= Tl & TRl BI ST Y HTGAT Bl &
b T faga® Ty SITY A1 U SrHsHC fhy 9Y 98 $9S ATH F A
P EIRT 3R ST & A1EGH F IRBR BT &9 MHTT BT Irgd 21 39d
Ul Sl URURT ST AP &1 &, J31 A& & dIR A8 S BT U 4 o1 a8
s AYF Ih Ferdl 8T 3R 3 59 Voldd § b v & &1 981 IR
foea & I =4l 81 %E € 1% wRa & e 4 w1 o uRady fear o
JEI ¥ ? 98 g1 A1fe, 8l 811 a1fdu? BIs HHC! 9+ 82 S AT I §
T8I AT I8 82 WA &1 7 Pal & wiciege fBar 731 o1 d@fhs gora a1 &
B $B AN IFFT AR &R IR F R IFF I S HE T8 79 72 2
3ITST TET STHRA © [ T8 VSIIGRIT IR $6 WS & ATEgH | U 81 STl
2 @ B AR & A1ed | R A & 99 v = 49 9h1 8%
TP AR 3 fIaR U< T
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IuQUTAE (37 AEFE AAN): FMSATAAT I, AT YR AR
gl 3y die § gl o X2 21 39& v ==l ga= arfee a1 T8 g
1feY, U9 I8 B

3} TH.T9. Eqarteran: g4l gl aegl 39 [ ey 4 6
o B BIg STHIT 8] & RiIfh BT BT 69 TP &l a7 forar oirar & &
T NS AT ST WY 99 ggregd fha1 Sar 2, 99 awh sqdT
A foram ST & < S99 uR 94t gerd! g1 39T faRIYg RgdT e € 4
gT At & AEgH W IR B G Bl MR SWP NY G99 g1 91 B
SUATEIE HEIGd, What is the sanctity of this business? EIRESTN Bl
9 B 33T, fove 3% f[S=149 H 89 g&1 3R IHG 918 Hal & 81,
=9t 781 B AR 3R IF® forg A9 o7 ... (Faem)....

Suyauiee st MigFe weltw): 78], T8 argqarferar S any
SIFA € I81 R, 9T SATel offdd &Y A1 3 $HPT P 319 BN, I8 a1 &1
& 81 TAqHEH T8I B AR

3t TH.T9. ATGANAAT: CH Y HRY IUAHTE HBIGI, 5
HAT Sff STarg <9 O WA SHDT T BRI IT TR

ISyauTege (2 HgTE Wellq): A9 ISTAT AT

St R gAY IUGHIEE Sfl, HT H § URT 1 79T [
TT 9 & U 566 BI AR ATHT HIA1 A8l gl 397 off MRad) W1 &
UST 567 IR IFD! AXF, 3797 A12ft A1 fhft 9978 & 9 1Y &, = 11
EIECIE-SGE

"On an occasion, a member moved a resolution on 7 March, 1969,
regarding diplomatic recognition to German Democratic Republic. The
resolution was discussed on 21 March 1969, also but remained inconclusive.
The mover of the resolution moved a motion that the time for the debate on
the resolution be extended. The motion was negatived by a division and the
resolution lapsed at the end of the session."

2} U979, STEqarferan: &1 57
£} T g9 S A 99 | B8l [ b sgreded] S
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A forar Srar 7, Tt 91d E 81 P IR ugd f$¥Hmd 7 7 By
BT A1, ISP 916 21 AT BT A 819 &I 94 AT 77| T8 59 IS B
TRURT XET &1 39 UNURT & YRUTAT § T MY MU & fob oMY 8T8 BT
I o o1 P 918 MY 39 YR (94 fIaR Fwh BN MR 97 foig B |

3t 7.7, JEqarferan: o 49 4 § 9w 98] o1, IR 984
81 g1 oYl 989 BIhR YaAC Y Bl <Te¥ (STFidR fobar wam o1 49 & a1
BISY # 71 1, S HIAT 17 3R 379 forRe i1 95114 # a1 gabr
2l That means, it is extended; it is already extended; it is automatically

extended. It is listed in the Business. ..(Interruptions)...

# AT JUATA: Hel<d, H PIIA BT QT Al S g aAfb
AR 9 S A S wEn §9 gA1 f6 S=E FEl i a7 7 9 e &
cIsH Yadcs &1 Sl oifdd #9 <39 yadcs &-1 & oy egd
T T8 BT §9 BT A& 7 3261 S1eR B b 59 gaacs fhar Sy 3R
e 1 &1 $9P] WIeR fBa1l ons W 959 & B G H I8 ©l {9 94
T8 foar, # yrelay €7 @) {6 sHP! A1e] 31 QI I§ AN GEA DI 5T
S IS ST Bl fAwg Gt 7, oM< &1 BRI G § 11 gonl 21 B gl
H S faYY 31 g1 & AR AT 39 A8 I ST BII [QWHR §HR T8
ERSSE]

SHRI NARENDRA MOHAN (Uttar Pradesh): Sir, I have a point of
order. The point that has been raised by the hon. Member from that side is
misconceived because he is placing a wrong analogy here. Actually, the
Resolution, which is before us, has already been approved for discussion by
the BAC and now the House has to discuss it. He is neither seeking an
extension nor any other favour. Once the Chairman has given the permission
for discussion of an issue and it has been approved for discussion by the
Business Advisory Committee, the House has to discuss it.

Iuguies (ot AigwIE |el|): $v Tadnsfdl 8 @ g
WEHT F AR U9 vl &, WK § AR <99 @t 21 g9+ Uoa 9+
H, B89 A fUwe 93 § Ry s+ € Baern forar e, 39 fawy ot A7
BT SGHY Hxger forar o fh 39 59 93 § o 81 HYA1 A1y iR 37red
A TP I8 bicy 5| 4 e 9§t <) €1 g1 Aded I8 81 & &
3P I T, IR T AR AU S0 957y 8189 BT © 31N 39 8199 59
93 BIg 7T T8 of FaHar
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g1 I g (ST IIRAT T P8l AT, “It is 5.30 now” § PIc PR BT §
R I8 DRI AT ST X8T & | “ We had decided that we will be
here today till 5.30” 39 d<h <IgH Wé@’ 3T 1T T, “The Discussion
will continue in the next session”. ST &I gl U} Y °e &1 AU 9
IR AT TAT T S BT BIF I, BIF qIeT I8l © aid & g |
TR 91 Fhd &1 AfhT e 89 am IgT fhar 77 of 6 59 dheq
DI 3T HIF H AW T B AT ST MR WIF TP 39 (&7 < | I§ A
10 fedeR &1 foram anl offes 941 I8t ux 89 gy fhar <7 v81 § I”
IHDI AIE B B BIRYT B B T Fad goieded S uv Al
SR WS W Bl A9 a1 S FHd1 8, I§ TAdHEH! ¢l Seariordn
ST 3T g1 WS § 3MY I8 SId 21 319 3R #H] ARG $HSH] 9IaTq
A AR & A1 98 & FHd 8 AR TP Jg! IR GeH B Ihd ol IJg )
B1SY &1 81 UTar B e iife aift vep <1 99 8 @1 9 ok g1 fFe ,uig
e 91t <f 1 g8 81 Al &1 aneT "ey a1 Nk g 41 WAl At )1
&7 39 fory &9 <=1 781 918, 8199 &1 1 I8! A9 Bl ... (JauM). ..

2} TH.T9. JEgarferan: 75 arol J gid g9 BT GHYI Al AR
& g 21 ... (agr)...

Syauteas (3ft MEwg weltw): wiiw, I3y, § aat =1 g gHa
AT I8 81 & [ Q15 a91 | uid g1 IF qHY 59 Hhed & (oY 8| AP
AdAd § HIgdT HaR NI e-1

3} T9. U9, JEGAIferan: MY TS URHRTY YH B 32 T1 I8 URART
AT areft Mgl & fore arae giftl a8 uvF R Terd Bl ... (FauT)...

it TASTA JAYATA IE YIHRT T 2

THE VICE-CHAIRMAN (SHRI MD. SALIM): I have asked Mr. C.
Ramachandraiah to speak. The sense of the House is that we will not continue
with further discussion on this. The Minister will intervene and the mover will

reply.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, I rise to
support this resolution. The entire nation knows that after four-and-a-half
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years of exercise, after brainstorming sessions of intellectuals of the nation,
we could formulate a document, the Constitution of India, to guide us, to
govern ourselves.

Subsequently, the Constitution has been amended umpteen number
of times because some provisions of the Constitution had posed some hurdles,
because the framers of the Constitution might not have anticipated certain
developments which the country had faced after Independence. So, whenever
such hurdles emerged, we used to amend the Constitution, as per the wisdom
of the House.

Sir, I could not understand one thing. When the country is faced with
so many problems, it is rather surprising that this particular item has been
given the priority. Sir, as a Member of the TDP, I support the constitution of
a commission to review the Constitution. The Government came to power
only six months ago and there are a number of items on the agenda, which
they have given to the nation when they went to the polls. I should say that
this is not the priority which they should take up now. People are suffering
because of lack of drinking water and other basic amenities in the
villages/rural areas. The Government should hays tried to tackle those
problems first.

This has created a very big controversy, especially among the
weaker sections of the nation. Recently, we witnessed a very big rally, which
the Prime Minister was compelled to go and address. What are the objectives
of this commission? They have not made them clear. One fiinctionary of the
RSS says one thing, and another fiinctionary of the BJP says another thing.
Their utterances are creating a lot of confusion. There is no clarity. Sir, the
situation the country is facing is a very dangerous one. They have to make it
clear as to what the objectives are and how they are going to achieve them,
whether the existing provisions of the Constitution are not capable of
achieving those objectives and whether the entire review is warranted.

Sir, to what extent the proposed review of the Constitution is going
to improve the standard of living of the people? Moreover, no terms of
reference have been made. Unfortunately, the polity in India is being
disrespected and it has not been taken into confidence. The best judges of the
performance of the Constitution are the elected representatives, the people's
representatives; they have been totally ignored. They should have been taken
into confidence to fix the terms of reference. It is not somebody sitting in the
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High Court or the Supreme Court who is going to judge. With due respect to
the judiciary, I am saying this. They are not the people to judge whether this
Constitution has been able to deliver the goods or not. It is the elected
representatives of the country. The people have reposed tremendous
confidence in us and we are the best judges. I should say that the Government
has committed an aberration by ignoring the elected representatives. Sir, the
Government should come out with its motivations clearly. Sir, the BJP has
issued a document justifying the constitution of the Committee whereas the
Government has not done so. The Government should have come out with a
document as to what factors have restrained it. I think there is a clear
distinction between the party and the Government. I advise the Government
not to erase the democratic demarcation. Kindly do not try to erase it. There is
a clear distinction between the party and the Government. You may be having
good intentions but your intentions should be made clear to the people. They
should not create any misapprehension among the people which has already
been created. It is our duty to clear it. Otherwise, it is a very dangerous thing
which is going to come. Sir, I am constrained to say, whether it is rational or
irrational, I cannot judge - that the proposed review is aimed at and detrimental
to the interests of the Dalits of this country. And what I am telling you is
widely believed. That apprehension has to be cleared and allayed by the
Government. You should have those bonafides; you should have those
credentials to allay the misapprehensions. Otherwise, why should crores and
crores of people have such apprehensions in their minds? At least, if you feel
at all that it is propaganda, you should come out with your propaganda
machinery to allay those fears. Sir, there are certain areas where the
Constitution is required to be amended because various political parties have
got their own perceptions with regard to the appointment of judges. The
elected Parliament or the Government does not have the power to appoint the
judges. It is now left to the discretion of the judiciary. Most of the parties
want that those powers should be restored back to the Parliament or the
Government. So, this is where the Constitution needs to be amended. Sir, the
issue of reservation for th SCs and STs and to the total disliking of the other
side, the issue where there are some parties who subscribe to the concept that
the people who have not taken birth in this country should be elevated to the
important positions, are also areas where the Constitution needs to be
amended. The Centre-State relations, devolution of powers, financial and
executive, bringing about a more federal structure, are the areas
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where the Constitution needs to be amended. If the bonafides of the
Government are perfect, it is okay. But, I advise the Government not to try to
create a document after the review and keep it in its arsenal as a weapon so that
in fiiture it may be used against the people of this country. It is going to be a
dangerous thing. Sir, one aspect has to be taken into consideration. The
President of India said whether the Constitution has failed us or we have
failed the Constitution. Sir, even this review has to take this aspect into
consideration. Sir, I am concluding. It should not end up like a workman
blaming the tool. After all the Constitution is a tool in our hands, a guiding
force which we have created to govern ourselves. The Supreme Court has
also held that the Constitution can be amended. There is absolutely no doubt
about it. There is no dispute that it cannot be amended. It can be amended to
govern ourselves in a perfect way so that governance can be given to the
people except some basic features of the Constitution which are yet to be
codified. They have been codified neither by court nor by any other
organisation. As far as rule of law, holding elections, in a free and fair
manner etc. are concerned, they constitute the basic structure of the
Constitution. Even the Fundamental Rights do not constitute the basic
structure of the Constitution. So, these are all the things which the
Committee will take care of Though we support the Constitution of this
Committee which has been appointed to review the Constitution, the
Government's paramount duty is to clear the misapprehensions that have been
entertained by certain sections of the society. That is the need of the hour.
Thank you.

SHRI VAYALAR RAVT: Sir, you said that the Minister would
reply... (Interruptions)

SHRI NARENDRA MOHAN: Mr. Vice-Chairman,
Sir,...(Interruptions)...No, no...(Interruptions)...

SHRI PRANAB MUKHERIJEE: You will speak last; after the
Minister... f7n;ern/p//OMS'A...

SHRI VAYALAR RAVI: You will speak after the Minister gives his
reply...(Interruptions)...A ruling has already been given by the Chair.

SuawTege (3 M Fellq ): MY ST ... (FAY)... Mg
fST § g1 ....(ag™).. Mr. Minisier...(Interruptions)...
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SHRI NARENDRA MOHAN: Sir, I am on a point of order...
(Interruptions)...My name has been cleared by the
Chairman...(Interruptions)...I am on a point of ordeT...(Interruptions)... It is
there on the \ii...(Interruptions)...

SyaHeny (st ArgFe |eltw): a9 dfSyl ... (aur)... 3y
& YRIYI ....(JFYTT)... You have heard the points...(Interruptions)...
it g W ARG IR B ara f gaa ARTw sma et dfegy
... (AT, ..

SHRI LALITBHAI MEHTA (Gujarat): No, Sir. Not yet. I have got
absolutely some new pomis...(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Oh! Please. Please,
sit down...(Interruptions)..Please  sit down...(Interruptions)...Now, the
controversy is this. Whether to continue the discussion. Since we have
decided last time that this will continue to this Session, now, it is continuing.
There are 13 or 14 names with me and one Member has already spoken. So, it
will continue. So, Mr. Minister do you have anything to
offer"?...(Interruptions)... SIHATT St el €, S@I g Siee St gl

$t A WEH : G, W WA 3 AEX A Al ... (FIIH)....

I request the Minister to kindly yield for a minute to hear my point
of order...(Interruptions)...

SHRI LALITBHAI MEHTA: Sir, we want your

ruling...(Interruptions)...
This House has been taken for ransom for seven or eight

years... (Interruptions)...

THE VICE-CHAIRMAN(SHRI MD. SALIM) : Please, I have
identified him..(Interruptions)...

SHRI NARENDRA MOHAN: Sir, I am on a point of order...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM) : The Minister is on
his legs...(Interruptions)...

SHRI NARENDRA MOHAN: Let me allow to raise my point of
order... (Interruptions)...

212



[20 April, 2000] RAJYA SABHA

SHRI B.P. SINGHAL: We want your ruling...(Interruptions)...

SHRI NARENDRA MOHAN: Sir, you can dismiss my point of
order... (Interruptions)...

Syquree (#ft Mewme gew): o ff fofg o grew & o, #
T8l I ... (FagT). ..

# TH.TH. JEGarferdn: W), Y Udh 75 XU YH B T &
yTgde {9 & ATRBRI $T I8 X A€ 4 899 8l W8T 8l

IUQHIAE (3 AIgFIE Feld): HAAl S &b ARPR B 899 7
BN

# TH.U9. IABGATAT: YT Al 3 TP 59 qa d UIsde
H9d f9d & 7199 9 3MR ... (FIYH)... 7SS & B Tl 379 3T I U
98 PR UH A5 YOI U] HR Y2 B I8 AN IIfUGRI HT &9 ©
o (FAI)... R Y& GRE F B9 ©l BT Tdd Ug B ol
o (TAITT). ..

st arasfd Xl ( 9w wde): BIS UNURT B1 Gard Agl Bl
... (AT,

4} T9.T9. AegaIferan: I8 ANPR 4 T8 81 ... (FIg)...

Syureaer (sft MEwe |eltq ): 3y #=A1 Sft &I 77 <7, S7F

A9 BT AT IH? ....(JFGT)...SHRI NARENDRA MOHAN: First you
hear my point of order...(Interruption.s)...Then he can reply...(Interruptions)...

Syauread (o Aig™e qeltq ): 31T w71 918 ¥B 81 3Ny If3T,
A3 919 GAQI g dfeT |

it afera wis dAgan: N7 A9 fowT 8, s9HT "5add R Bl
BHIRT 19 987 UR ot 21

Syaaren s (A AEFe Gellq ): e 8, 99 forar 7, AfpT ugd
g 4fSYI ... (FAY)... 3@ 9™ forar & d1 g9®1 Adad I8 el &b
MY WS B SMAN MY 9fST ... (@IT)...SHRI S.S. AHLUWALIA:
This is totally going against the rules... (Interruptions)...
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SHRI NARENDRA MOHAN: Sir, I am on a point of
order...(Interruptions)...You cannot stop it...(Interruptions)...

SHRI VAYALAR RAVI: Under what rule?...(Interruptions)...You
quote the rule...(Interruptions)...

SuawTee (sft Agme wellw): i, oy I3y ... (gagr)...

I  have heard your point...(Interruptions)...Please  sit
dovm...(Interruptions)...No

...(Interrupti.ns)...Please, take your seat...(Interruptions)...! will not
allow...(Interruptions)...Nothmg will go on record like this... (Interruptions)...

off Afera ws Agan:+
SIS (h AW qeAlw ): HA S ff 7 93 Y &, I8 L
gl IFB! W 919 g NfITl Wil g dfSTI Please, take your

seat...(Interruptions).. .1 will dispose it of...(Interruptions)...

s TU.T9. SAEqgaerdn: ARWBRI P A9 A8l M ALY
oo (TAET)....
SHRI B.P. SINGHAL: Sir, I want your ruling...(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Just one
mirxute...(Interruptions)... IfeT, 99 i, e dfsuy o (9. 3TY

9 A8 9 9197 T8 ST hd | 39 IfST | ... (FFEr). ..

o} aifera wig Agan: e 719 fore 9 € 9= a0y e Tl
oo (FAETT)....

IuauTeae (3ft AigwIE Well): S A8 9 3779 78] goar Gahd 2
39 987 &1 B a4H H 91 g1 17 AN RS FSR B ... (JaH). ..
ST IPTE=AT Sl B AT <1 BT AT AAAd JB1 § b I8 RSATG M Bl
faorw forve # & 3k fUse 93 # g8 iy forar wam o1 & g et efav
BT
safery I8 freifed gan ik sl g=l & forg foran 1ami 319 g 59 %8 &
g 7q IfeTy f6 H99 & AfTRIR &1 897 81 XBT 81 BT 3R 1 AT Bl
AT BT A1 B3 ot 71e U 91 9% ARG 81 AT UTIdd W BT Al
&Y, G I BT qrer BT AfYBR TET =T AT B

* Not recorded.
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3} TH.U9. STEqaIferdn: WX, 9A1sV I8 9 gar?
THE VICE-CHAIRMAN (SHRI MD, SALIM):: Please take your
seat. (Interruptions) Please take your seat. (Interruptions)

3t TH.U9. JEAIfIAn: Uigde Ha¥ & AW § B4l U1 T8
gal

THE VICE-CHAIRMAN (SHRI MD. SALIM):: Mr. Narendra
Mohan, Mr. Singhal, please take your seat.

SHRI B.P. SINGHAL: 1 am alreadY sitting. Sir.

SyauTeaes (st AT Fell®): 3! a1 21 Now, he is replying.
(Interruptions) 319 {fﬁ P forr |7 IR T ' (Interruptions) Nothing will

go on record. Mr. Narender Mohan, Mr. Singhal, Mr. Mehta, please take your
seat. (Interruptions) e [gd, g g+ P forT 7 JIR AL 82 wrIde

q99 & A § G B TS gl ... (FAYT)... MY FRrAR § i
JMRIBE? ....(FIL)... { 7 F31 St &1 771 fora1 2, T8 o+l av% 4 $&
BB AT ... (FIU)... 3T S70 Gl AT T8I G117 AT 59 IRE 4
g1 T ST I8 52 A Sff SIfY ....(FIY)... Nothing will go on
record, T @1 #7 agScIwr 8l far g, S7 &1 H8l Rale # T80
ST | #ft TSI AT |

il AST AUATA : WIS, G IS © ... (FIIT)...
SUYAHIET & ($ﬁ Hgwe ﬂ?ﬁq): Ropre 8 891 1 am allowing only Mr.

Ramdas Agarwal. Except him, nothing else will go on record. (Interruptions)
3ATY U1 S8 UR 3?2

# WA JUATA: AR, H AT B FRY AT AgW F
Rtieger 9 ggel l g7d guR & R # 397 o1 39 R W U& a7 4
g8q g3 781 g3 o1, &1 IR ¥ g1 g3 ol 98 sl de | gs A iR AT o
TS FE ¥ R 9t o1 el A 39 919 &1 Wiar fmar a7 an 78y,
el IR W §49 frdga T fBar on, A9 9ewi &1 3mve o1 {6 g9R
¥ T Y © 3R FHI BH ¢, TG 39 BI AT ST SMY| I P8l
& 4f% I8 go1 A5cayol fAwy & 7 o IR <% =4 81 ] 2 3R 39
4l 4 qigal $I W 4 A1 ARy $AiAT 99 1 §9D! R fHar o
... (TIGT)... SES
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HIY-A1Y § I8 I H&1 a8l § & 39 97 $ d1< 9gd AN ¢ Ai¥S 59
FeT Y Y B ISP $B BB B AIBT AT A1RY| 3T 39 A8 A 781
A D ....(JAYUTT)... Igd AN I FAS ATY &1 Igd AN MY &1 T
qRT Aias Hl AI9(E § S 39 9y uR e 9red € L. (Fage)..

SHRI RAVI SHANKAR PRASAD (Bihar) : Thank you, Sir, for
giving me an opportunity. I am a new Member. What happened on 10th
December, we are not going into that. But I only wish to add that the issue in
question has got more importance and critical relevance. I only wish to add,
with profound respect to this House and to you, Mr. Vice-Chairman, that we
want to share our views; and I think, in the context of the importance of the
issue involved, please allow all of us to make our submission. We will be
very brief We have already lost more than an hour on this particular matter. It
is my very respectful submission.

THE VICE-CHAIRMAN (SHRI MD. SALIM) : You have made a
very sensible point. This is what we are trying to sort out. I think the House is
divided on this issue because some Members want to speak on this subject
because of the importance of the subject. If other Members also want to
speak, let us take the sense of the House. ...(Interruptions).. ET%Q, é%lf

c...(FAGTT).... T8 AR FST P! U I8 21 H ol 981 oar g=1 99
oty 781 o<l 21 987 I8 Bl o ... (FIYM).... 3T R A8 ©
5 F59 BEar 9 of I § @ 989 DI Uicae HHI ... (JIIH)... IS
P & BT AT TS, SHDT HEAT DI FHSTHNY [F 59 Hhey Uv 3
I8 Tl AT A Tl TH dNE W MY HYl A8 B qhd
B....(FAU)... GS9 DI & BAAT AT GS ....(JAYM)... HUG 45
AT 897 39 WR ST f6y © o/ 959 1 HH o IS 9 a8 |
el g DAl ... I8 [y 9ga &1 #eayul 8 3R U 59 UR Hheq
ogd fear & «feT ... (@u)... $© T8 B Ghdl $9 A8 I
oo (TAYT)... 91T, A3 ... (). ..

3t felcae 99 ( gfsdf dme): 8% 2 19 H Y 9IS AW B
Y I V... (FIG)....

SHRI RAJU PARMAR (Gujarat):The House is supreme.
...(Interruptions)...

s} ¥ TARY: AEl9d, I§ qaA FIH] 3R FEwEl iR ger sRar
gl
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JAHT A8 BT I8 Moy o7 {6 ursde 499 I0egeT iR $Ig 99
A1 FgiRT ot S =nfey &fik urferaries) SHIsHd 4 ... (Fagr). ..

THE VICE-CHAIRMAN (SHRI MD. SALIM) . The House stands
adjourned for five minutes.

The House then adjourned at twenty eight minutes past three of the clock.

The House met at thirty-five minutes past three of the clock, THE
VICE-CHAIRMAN (SHRI MD. SALIM), in the Chair.

THE VICE-CHAIRMAN (SHRI MD. SALIM): Shri Ka. Ra.
Subbian.

SHRI PRANAB MUKHERIJEE: Sir, I draw your attention to Rule
244. 1t is a closure Motion, under Rule 244.1 want to move 'that the question
be now put to vote.'

SHRI NARENDRA MOHAN: Is it a motion in regard to Private
Members business?

SHRI PRANAB MUKHERIJEE: Yes, it is for every motion.

THE VICE-CHAIRMAN (SHRI MD. SALIM): Are you referring to
Rule 244(1)?

SHRI PRANAB MUKHERIJEE: Yes, Sir. I would also like to show
the precedent. It is at page 725 of 'Rajya Sabha at work'. It is just above
‘Limitation of Debate. "A Private Member's Resolution regarding enlistment
of public cooperation in the Second Five-Year Plan was being discussed. At
five minutes to 5.00 p.m., a Member moved that the question be now put."
The motion was adopted. The mover gave a reply. The resolution was,
thereafter, withdrawn by the leave of the House. That is a different matter.

St IMET AT IR, 59 977 ¥ FH) Iruw uig e & fow
JeT wITfia far o1l &9 rUem HX ¥ I b oy U Iv% | vH T
3TN S ? MBI MY FATE? ... (FIIT)...

ot g¥or gat: ey WA F YA B

#ft ST AUATA: D A I8 Hd B B DIy AT DH
T8l €l ....(FAYF)... MYl MY F 8, Usd 98 ddsy ?
... (TIGT)...
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IUFHIEIE (2 HIEWE Gell¥): S8 WIST 3% IS ST &

#ft IMSTA AUATA: AT ALY RT 27 9P Jd B A U8
... (TTIGT)...... B YR W WA AT Bl ... (FIAU)..... Jg Sl
89 g3 3l 3y de+ Wi fvar | ... (g ).....

IuquTAE (s AERIE AeAld): Ial I8] G Bl HH-HH =T
Bl ST 81 915 de Haqd 1 Y1 & foy daR T80 81 | ... ([@em ). ...

#i M AT U fa=R- fAfrHg fham snuwn oy @@
2, 98 AT BHGI FAIRY, IAP g ’Y Plg dSl 9 HRU
..(FAGM)..... T8 ITP! dla AINTYI AR, MIB! BicT FIT 8, T8

SHRI S.S. AHLUWALIA: Sir, just now the Chief Whip of the
Congress party has referred to Rule 244(1). I would like to read it out to show
what does it say. "At any time after a motion has been made, any Member
may move, that the question be now put." And unless it appears to the
Chairman that the motion is an abuse of these rules or an infringement of the
right of a reasonable debate, the Chairman shall then put the motion: That the
question be now put." My humble submission is, do you think it is such a
situation? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Please cooperate, to
have a reasonable debate.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING,
MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN
THE DEPARTMENT OF ADMINISTRATIVE REFORMS AND PUBLIC
GRIEVANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIE): Sir, I would
like to make two points for your consideration. These are in support of what
Mr. Ahluwalia was saying.

My first point is, as Mr. Narendra Mohan has pointed out, the names
of certain Members have been included for speaking, with the Chairman's
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consent or with the consent of whatever high authority like yourself, who
decides over these matters. Those names should be removed because of some
new force of Members in the House. It will certainly be trampling the voice
of smaller parties or individual members in the future.

My second point is, as Mr. Sarma has pointed out, many of us come
from parties that are numerically small. We are from regions. So, we are
numerically small. Tomorrow if a Member from the National Conference
wants to speak, he will be bulldozed, because two parties cooperate and one
of the parties has a two-thirds majority. Then you will be trampling upon
those rights. Therefore, if names have been included by some regular
procedure, please allow them to speak.

THE VICE-CHAIRMAN (SHRI MD. SALIM): That is a very
rational suggestion. That is what I am trying to impress upon the Members
that instead of losing time, let us...

" SHRI ARUN SHOURIE: There is one more constructive suggestion.
If the names have to be withdravm, they can only be withdrawn with the
consent of the Members whose name had been included. It should not be
done at the instance of other parties saying... (Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Let me dispose it of,
please. UTSAT HIH BT HhHed 19 U (AT TAT AT A1 IHD $HUR 8F
a8 X2 ¥ b U sl 989 81l Uod 9 fS9=R & I8 989 gs| 994
BB A F AFAT 9 FHYT S GoTd= Syawrens 9, S8 Jg g
forar- gorg gt St 9 I8 91 w1 {6 sHB! g9 A AR AT
T18d &1 Usd QIg °C BT FHY YIT BT AMRY AT SAAY aen €@el da
P BTRIATE BT FSTIT TAT AR §F AT Uid 991 dF I & oIy 93 o1
$afely U8 Qe ST Tod 81 {6 g9 =gt 981 argd 91 fhy gorg Sft 7
HereR] faam o SR SHS qaTide Yord= SuqwIeger 5 Hul A1 {6 sHD!
T A H S 3faR wR a1 A0 Y 396 IR § Bl TAdHEH! Tl
B ARV MR 3 3FTel WY § oI &1 vty 7€ forar Sirar o @8
Fhed T8 WH B STl g M Tel, sHIfe U1 fHofy fobam 7 e
Afh 9®T AdAd I8 &l o7 fF fa= ol & 919 €, 99 Fad! ara
e SITem Y S9E 918 S Mo SUHHIedey € AT AT AHTIfd
g, 9 fvta o €- 39 919 B & H AT U i B8R WIgdT HHER
fId =R wow & garfas g9+ I8 Moy foran & iR 9 #w< 31 AT ©
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b o IR 9X S99 9} == & fay ) € &1 99y fear o ®1 S9H 9
3MeT ©eT A Hax drerd g, e, @3 S R 2q € ok 39 yar i9-
59 X 9idd & ofd Gt Prsiuve sy 21 BIs 719 fagsl &% od 8,
®Is 31 e diad €, @IS dgg Aae diad 8 ofdT one g @ 21, §
A1t a1 dieT @TE @ § SR I8 Rapls H Sl @iy 6 59 ArTel 3l
B IS Yo W &1 79 T8 W & GRa YT Bl T8, I8 IFdics o
TAD! DI oo Tal ot MR ardY ot 981 81§71 fwex Iwa=sar &1 AW
foram gt St 9 U @isge i TS IR 3R U8 gl & fh Udh &
Hoeq we@yrl ¥ 3R a1 Al & Hahed HEdyul T8 8, O g 78 2
9 AT | %0 9HT Sft 7 WY 19 BE A HET b &, T Al &
ot T8 31T € 3N 39 "o ¥ 177 g o A1fey, 9 &7 w9 # o7t
q1d BE S| Afed 9 a8 A I8 HE o1 I8 7 {6 G9! arem far sy
R 97 A WY Y & o 31t AR 9T H U [IBTE 7V Wew 31y &
3NN AT T 9T 81 g1 3T unending discussion T8 B W,
T8 @1 gg R erTal wwH & fav fye evax & e safrg #@9
PIRT.GEIT ST BT 9 AT 379 d i1 918 & I 78, eI udl 81
9 B% IR STHT A9 gATIT| I S @1Sd 3% 3SR HUd @il AIed
< ISTAT, 98 I8 & fP unless there is a Sub-clause 244(1). § Tg FHIAT
g [ 59 A8 9 U<l 3R 89 ....(FdgH).....

SHRI PRANAB MUKHERIJEE: I will go by your judgement. I will
go by your observation. Surely, I would not like to improve my will on you.
My respectful submission to you is that, we have already discussed this
subject for 2 1/2 hours. Already the operative part of the Resolution has
fructified. When we took the decision last December to extend the time for a
discusssion on this Resolution, at that point of time, the material information
to set up a Commission by the Government was not available. Now, that also
has been achieved. Taking these material facts into consideration, I request
you to take a decision. I will go by your decision.

Another point I would most respectfully submit for the consideration
of the hon. member is, I am for a discussion, you bring it under Rule 176; we
will find some time. But there is a differentce between a Private Members'
Resolution and a discussion under Rule 176. If we extend the debate on a
Private Members' Resolution, then, the other Member's Resolution gets
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affected. But so far as Rule 176 is concmed, we give the same time, 2 1/2
hours. You will get the time which you want to have. If a motion is moved
again under Rule 176, then we have no problem for a full-fledged discussion.
If we conclude the debate today, then, another Member's Resolution approved
through ballot will get a chance. My intention is not to obstruct the debate or
obstruct other members. The main purpose of the Mover of the Resolution
has been achieved because the Commission has been set up. We had a
reasonable discussion 2 1/2 hours; and another Member has also spoken
today. If we conclude the debate, then the next Member will get a chance to
move his or her Resolution. This very subject, we can discuss under another
rule. From this side, I can give you full assurance that we will co-operate.
Now, the matter is left to you.

SHRI NARENDRA MOHAN: On the same Rule 244 (1), I amon a
point of order, I think, Mr. Pranab Mukherjee, should have mentioned here, in
what way there is an abuse of the rules. Are we abusing those rules by raising
this point? In what way? He said, "We had a reasonable discussion." The
debate which we demanding is......

IgaHegdy (sft Mg e Felld): I8 IR A9 & B Bl 91d
T TR S FET B AT ... (FII)....... TlIST, MY 98 13T
e (FAUT)..... 39 GHY d 91 B | § I8 H81 © [P 89 I8 81 arsd
f Sl gav € S 5T 3P 81 | A1 AW dlc] 8| ARPR & U& DI
I Y 3 ATRYI 7 1T AT IR AR qreA qTabl 1 3R AT 99
I A18d & Al U4 81 81T S/ 918 J31 Sff $I 91 Wi STarq # 317 S1g
oo (AT <Ry, MIH! HI-3ifuve BT g9 IS 79 &Y HaH
IR 9TQT STerd Red Al 9Tl & 19 wewy Wt 781 9l arg | ey giae

137 TE-SEH TS (S 3R FEAR ): S AR RS B
WE 8, $9P PE P IS T b TA & I §U PRCISYAT W
TR BINY, 39 Rey fbam S| Tg=He &I AT 18 3R Tg=44d
7 98 PR Q71 319 39 IR 989 B B YATSY HBl 57 $AP] Sl HEl
o1 98 B 77 21 319 B3 &1 3R A%< &1 awh i o1 fean smg, g9
FH # L AT 82 SR S A o7 9% A1 B AT B ... (FIITT)........

1 Transliteration of the speech in Persian script is available in Hindi version
of the debates.
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Syqurege (A AgTe Geoild): Sd 2, I&! IHIHR IS Bl —
JTIT B | IR 3T PI-3MURT BRI IHT 3MId AHI ey a1 &k
e s gias s ... (Fagr).....

AR a9 g9 (RER): W=, § S+ 9red) g 6 |l &1 #9
THY e ? ... (FaeT). ...

Syqurege (o Mgwe 9ell®w):  <I-dF ISl & g+ & 918
JUH! THY e IfT My FHY gaig B Al AMYBT <TSH T8l A
...(FAET).......

A WIS A FAR TR YN -HAfSA F AR BT ATHA 2
...(FIE)..... $9 99 H TWHEl @ 9 GAT drar bls 8l ©

2 R TN WR, 37U $E 2 U & 59 wWipd & 91e A9 g
BT HTHAT oI ... (JFIIH)......

Syawienel (s MEwg Welld): g ST IS S IEd € 9
e of SHP 918 D! AN BT ... (JAUT)......

S g9 TERY: AR, MU BT AT {6 qd a1 979 dleidl 99 8H
BISE &1 #d ofll 31d 9 IHa o AT WIVU FHATT HR AT T
.. (FEE).......

SN A g A9 A8 ¢ ($ Il R gl -Sust ardl B ard
qA3T ....(FIIH).....

Suautenai(sht MewIg weflw): I8 a1 81 T4

it e 99: 9%, 3 o I -l 91 g3 € 397 ABdS BT
T Hie et a1 B, WS 9 IIfYGRI w1 899 g1 €1 I8 g1 &, 9T ga
T, T AT & TS, AN A T UT I Bl ... (qg).....

THE VICE-CHAIRMAN (SHRI MD. SALIM): Mr. Subbian. Please
be brief.

SHRI KA. RA. SUBBIAN (TAMIL NADU): Mr. Vice-Chairman,
Sir, I thank you very much for giving me this opportunity to express my views
and our Party's views on the Resolutions moved by the hon. Members ...(In
ternip tions)....

3t AfTawTs ATAT: FEIRY ... (FIAYT).....
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Syawieas (s AgWe Feltw): MY qEIA BT AT 7AI BT,
Al ....(FIY)..... 39 fSVI &9 =i & foly JIR &1 579 3779 41
H 9T & ¥2 € A1 i< ot aren ST 32 82

M WIS g WX, Bl GHI AW 9¥ B SR
oo (AT

Sywwieas (sft M Feltw): g AT S e 39 918
3TBVT S Alely I H BT BT HI4aH |

SHRI NILOTPAL BASU: Sir, I would appeal to the Leader of the
House. If this continues, we will also....... (Interruptions)....

Syquregel (off Aigme Goltd ): Idf § 9T of X2 & ofeT by
Y e 81 ¢ 7 B

sft aforawms Jgan: 9=, AW AW g € IS fHAr gaw Bl

THE VICE-CHAIRMAN (SHRI MD. SALIM): Please sit down. Let
him speak. ...(Interruptions).... 3 TRE ¥ BTS &1 AHY 991G BT

ft afqaws Agan: W), W AW URd I fHAT gam T

ITFUTIE (3 AIEFIT Feltd): 39 IfSY, @IS Yo STS Bl
2 Rrae fe|re & 99 oar 81 99 AT @B ATG| $9 a%E 9 T8
B A ... (FALT).....

SHRI KA. RA. SUBBIAN : Thank you, Sir. I offer my countless
and innumerable thanks to my great leader, Dr. Kalaignar, the hon. Chief
Minister of Tamil Nadu, who has elevated my status by nominating me to this
august House. I also pay my tributes to our great leader, Anna, who adorned
this august House in 1962 and delivered spellbound and historical speeches in
this House. Sir, I may be permitted to say a few words.

As far as the constitution of the Review Committee is concerned, we
wholeheartedly welcome the decision to form the Constitution Review
Committee for reviewing the Constitution because our Party is a partner in the
NDA. As early as in 1974, a Resolution was passed in the Tamil Nadu
Legislative Assembly and a Commission headed by Justice Rajaamannar was
constituted to look into the aspect of giving more powers and autonomy to the
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States in the country. Mr. Vice-Chairman, you are aware that even before the
Constitution was brought into force, and even before the first General
Elections were held for the State Assemblies and Parliament, in the year 1951
itself, a Constitution (Amendment) Bill was brought forward by the late Prime
Minister, Shri Jawaharlal Nehru. When the Justice Party was ruling in Tamil
Nadu, a Communal G.O. was issued and the reservation policy was brought
into force. The reservation policy was struck down by the High Court. Even
before the elections were held for the Assemblies and Parliament, due to the
steps taken by leaders like late Kamaraj, our leader, Anna, and others, the
first Amendment to the Constitution was brought forward as early as in 1951.

The first point which I want to make is that the Rajamannar
Committee, which was constituted by the DMK Party, being the ruling party
then, had submitted a Report. In that Report, it was stated that more powers
and autonomy should be given to the States.

As far as the second point is concerned, even in the election
manifesto of the NDA, it has been clearly stated that a Committee will be
constituted to review the Constitution, and, in fact, a mandate was sought by
the NDA partners on the question that the Constitution would be reviewed if
the NDA came to power. So, as far as the review of the Constitution is
concerned, we wholeheartedly welcome it. Even if the Constitution is
reviewed, hon. Members are aware that when the 24th amendment was
brought, a case was filed before the Supreme Court ~ it was a very notable
case called the Kesavananda Bharati case — the 13 judges who adorned the
apex court gave the ruling that as far as the basic features and structure of the
Constitution and the fundamental rights enshrined in the Constitution were
concerned, there should not be any infringement. They further said that by no
stretch of imagination, should the rights now available to the minorities, to the
Scheduled Castes and the Scheduled Tribes, to the weaker sections of the
society and to women, be taken away. Necessary protection should be given
to them. So, we request that even if the Constitution is reviewed, the
principles of federalism should be followed in full spirit. What is federalism?
It is independence of the judiciary and giving of more powers to the States.
All these things should not, in any way, be taken away from the Constitution.
If there is no such provision in the Constitution then the recommendation
should be made to include the necessary provision in the Constitutions.

Mr. Vice-Chairman, Sir, we are fully aware of the fact that as far as
Germany is concerned, there is no post of Governor there. Our principle, our
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aim, and our motto, is that there should not be any Governor's post in India
also. We have been fighting for this ever since the rfeport stating that the
Governor's post should be abolished was submitted by Rajamannar. That
apart, our fight and our aim is that article 356 should not be there in the
Constitution. Article 356 of the Constitution empowers the Central
Govenunent to use it according to its whims and fancies in order to dismiss
any State Government. And many democratically elected State Governments
have been dismissed on several occasions. So, our request is that article 356
of the Constitution should be deleted from the Constitution.

Only a few days ago, a resolution was passed in the Inter-State
Council's Standing Committee Meeting in which all the State representatives
took part. In that Committee, several resolutions, pertaining to the provisions
now contemplated in the Constitution, were passed. Our request is that the
resolutions which you have passed in the Inter-State Council's Standing
Committee should be included in the report that the Committee is going to
submit in due course of time. I request that before an amendment is made in
the Constitution, the report should be laid before Parliament and that it should
be circulated to all the States. And there should not be any apprehension, as
far as the constitution of the review committee is concerned.

Why do we have apprehensions? What is going to happen? After all,
we have seen that there were several amendments since independence. Nearly
80 amendments to the Constitution were brought. Out of that, seventy or
seventy-four amendments were brought when the Congress Party was in
power. We have to understand one thing. When this Constimtion was brought
into force, when the Resolutions were passed in the Constituent Assembly,
one party was ruling at the Centre as well as in all the States. Now, we can
see that there is no possibility for any party to come to power singely, as far
as the Centre is concerned. The extenuating circumstances or the
circimistances which were available then were entirely different from the
circumstances that are available today. We can see now that there is no
possibility for any single party to rule this country. Definitely the situation
has changed. Today the situation, after 50 years of independence, is different
from the situation that was available when the Constitution was put into force
in the year 1950. As far as this country is concerned, there are several
religions, several languages and several cultures from Kanyakumari to
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Kashmir. To maintain the integrity of the country and to keep India one and
undivided, the Constitution should be reviewed. If the Constitution is to be
reviewed, more powers should be given to the States. Then only integration of
this country could be sustained and maintained. So, my respectful submission
before this august body is that, as far as our party is concerned, being one of
the members of the NDA, we whole-heartedly support the constitution of the
Constitution Review Committee. We feel it is necessary and it should prepare
its report after talcing into consideration all these factors and inviting the
views of people from different walks of life as to what amendments should be
made in the Constitution.

With these words, on behalf of my party, I whole-heartedly welcome
the constitution of the Constitution Review Committee. It should start its
work as early possible and submit its report, as I suggested earlier, after
circulating it to all the States before submitting to the Government. With these
words, I conclude.

DR. ARUN KUMAR SARMA (Assam): Thank you, Mr. Vice-
Chairman, for giving me this opportunity. Being a Member from a regional
party, the Assom Gana Parishad, with a national outlook, I have some strong
points to make on this particular issue. I personally feel that this Constitutional
review is not enough to solve the problems faced by the nation presently. I
want to go one step fiirther and urge that we should go in for another
Constitutent Assembly for totally restructuring our Constitution, leaving this
secularism point intact. I will put forward my argument on these points. The
present Constitution was a product of the Government of India Act of 1935
and this was first promulgated during the British time. Subsequently, number
of Constitutions of other countries were consulted by the Constituent
Assembly and this Constitution was framed. The framers of the Constitution
could not visualise many of the situations which are prevailing today. And that
is a matter of discussion today; whether we should stick to this particular
document, or, we should change it, or, whatever was decided by our
forefathers, we will have to follow that, whether it is good or bad. We must
review what has happened over the last 50 years. But that review need not be
done by a review committee. It should be reviewed by the entire House, it
should be reviewed by the Lok Sabha and the Rajya Sabha. Therefore, another
Constituent Assembly is needed because we have gone in for globalisation,
we have gone in for changing our economy, and, therefore, we have to protect
our interest. During this period, a number of Law
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Commissions have recommended that we are still following thousands of
outdated laws which are redundant, which are not relevant in the present
context. Many of the laws which were framed at that time are not at all
relevant in the present context, but still they are continuing. Therefore, there
should be a thorough introspection. As a Member of this House, I have some
personal assessment as to what is the rootcause of this problem. The rootcause
of this problem is that this Constitution could not enthuse any feeling of
nationality amongst the various sub-nationalities of the country, which
constitute these days what is called our Indian nation. The concept of the
Constitution is, " India is a union of States". The original concept of framing
this Constitution was to make India a truly federal country. I can quote some
of the observations made by Sardar Patel as to what was the original concept
during the time of framing this Constitution. On 15th of July, 1947, Sardar
Patel, suggested that "600-odd princely States might accede to the Indian
Union only on defence, foreign affairs and communication, the subject in
which the common interest of the country is involved. In other matters, they
could have autonomous existence.” But after attainment of freedom the terms
'federal’ or 'federation’' did not find a place in our Constitution anywhere. A
memorandum of the Indian Constitution placed in the Constitutent Assembly
used the term 'federation’, but the Drafting Committee, headed by Dr. B.R.
Ambedkar, deleted the word 'federation’ and substituted the same by the term
'Union' i.e. "India shall be a Union of States." What was the logic of making
India a Union of States? It was thought that there were many ethnic groups,
there were many small nationalities, there were many smaller States which
were to be looked after, which were very weak or poor, which were to be
brought to the national level, brought on par with the developed areas.
Therefore, the resources have to be distributed by the Centre so that there
could be equal development in the entire country and India could stand as one
nation. But, Sir, what has been our experience in the last fifty years? Today,
as is evident, many regional parties have come up all over the country. Why?
Because the grievances of small parties and small groups were not addressed
to. There is regional disparity in resource disbursement. There is the Finance
Commission which is a Constitutional body. The Finance Commission gave a
mandate for devolution of financial resources. But what about the Planning
Commission? The Planning Commission is an extra Constitutional body. It is
not a statutory body. It was formed by a Resolution of the Cabinet. All the
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resources of the States were accumulated at the Centre by the influence of
vocal Members, influential States and strong politicians. All the resources
were given to the privileged areas and as a result a lot of developed States had
developed further thereby making the other smaller States and backward
regions further backward. Sir, now we are going to compete with the
developed nations of the world. Some of the States in the country are not in a
position to compete with the other States in the country itself, not to speak of
other countries. There is no protection to them. Because of the ambiguous
provisions in our Constitution, the question of citizenship could not be
finalized. We are allowing citizens of other countries to come into our country
and we are giving them the voting right and also citizenship. They are getting
every facility at the cost of the indigenous people who have been in India
since independence. For example, in Assam 30 per cent of the people who
were originally from East Pakistan were given voting rights. They are now
deciding our political destiny. Due to certain weaknesses in our Constitution,
we do not have any list of citizens and we do not have any register of citizens.
Anybody can come here and become a voter. India is probably the only
country where we do not have any norms and we do not have any national
feeling. Nobody is accountable to the nation. What has happened during the
last 50 years is, individual rights have been given the first priority. I would
like to give an example.

THE VICE-CHAIRMAN (SHRI MD. SALIM): Please conclude.

DR. ARUN KUMAR SARMA: Sir, the State Government decided
to expand a road in Guwahati. They allocated money for this purpose. They
decided to expand a road for the benefit of the people. Some people went to
the court. They were illegal occupants of Goverranent land. They pleaded
before the court that it was their land and that their rights were being
infiinged. They asked the court to give a stay order. They got a stay order. Sir,
that road could not be expanded because of a few individuals. Sir, we have
not properly elaborated the fundamental rights. So far as the Directive
Principles of State Policy are concerned, we have not made statutory
obligations. There are many provisions in our Constitution which are
ambiguous. We don't have any solution for certain problems. Take the case of
Uttar Pradesh. In Uttar Pradesh no single party is in a majority. If no single
party gets a majority, what does the Constitution say about it? The
Constitution is silent on several things. We should not say that this is the only
document which can save us. If necessary, we should restructure it so that

228



[20 April, 2000] RAJYA SABHA

we can deliver the goods to the people. The greatest problem today is that
nobody is accountable to anybody. The Government servants, irrespective of
the fact whether they work or not, their service is secured. They can continue
in their job; whether they indulge in corruption or not, their service is secured.
The only thing is, the politicians are accountable. They have to face the people
after five or six years. Otherwise, in India, nobody is accountable to the
nation. The national feeling could not be developed by this document and,
therefore, there is no harm if we go in for a total restructuring of the
Constitution for the betterment of India. I am not in favour of scoring a point,
but the basic structure of the Constitution must be the same. In Assam, what
happened is, the people are aggrieved. Why are they aggrieved? In 1962, there
was Chinese aggression. The Indian Army was withdrawn saying, "people of
Assam - goodbye". The Prime Minister Pandit Nehru gave a statement, "My
heart goes to the people of Assam. We could not save you." Because of that,
there is a lot of resentment that while we are in distress we are not looked
after, we are not protected. But for resources, Assam was fully exploited. The
people of Assam feel that there is too much of centralisation with regard to
resources. Even the BJP was not in favour of decentralisation. Now, after it
has been compelled to cooperate with regional parties, they have changed
their viewpoint. But, Sir, if we centralise our Parliamentary system, and our
administrative system there will be chaos, there will be resentment and there
will be disintegration. If we really want to integrate India, we should totally
make our Constitution a federal Constitution, We should give full autoriomy
to the States. We should allow the States to manage themselves with whatever
resources they have . They should not always be made to ask the Central
Government for help or come to Delhi for their rescue. The Central
Government front is there. It is a foreign debt that we have taken. The
situation today is that, the ratio of external debt to the GDP was 41 per cent in
1991-92, and the external value of the debt in September 1999 stood at 98.87
billion U.S. dollars. So, what happened was when there was money, we did
not distribute the money equitably, the resources, properly. There was
regional imbalance, and there accrued heavy interest we have to pay now. We
could not develop our infrastructure. We could not remove the regional
imbalance in our development and there is resentment among the backward
areas. The population is feeling that the Central Government in Delhi is still
maintaining the colonial policy of exploiting the resources of the States. The
situation of Bihar is worse
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economically because Bihar has not developed in proporation to the resources
it is having. Economically, Assam was in the first position in the national
economy at the time of independence, it is now one of the poorest States of
India. Assam had contributed in tea. The first oil refinery was established in
1887 there and Assam had made a strong contribution to the national
economy. But because there was improper devolution of resources, the smaller
States were not given their due share. There is another issue. What is the
representation of the smaller national entities like the Nagas, the Mizos.or the
Arunachalis who are part of the big Indian nationality? Nagaland has one M.P.
Mizoram also has one Member of Parliament. Do you think that by giving a
hearing to one Member of Parliament, we can give better justice to them? We
can...

THE VICE-CHAIRMAN (SHRI MD. SALIM):Please conclude
now. Please conclude.

DR. ARUN KUMAR SARMA: The entire system should be changed
and there should be full devolution of powers, full autonomy to the States and
I will also suggest that... (Interruptions) Sir, my suggestion is that we should
aim at preserving and promoting the unity and integrity of the country, giving
a permanent shape to Indian nationalism; there should be complete
restructuring of the Indian Constitution with full autonomy to the States so as
to make it a truly federal Constitution. That restructuring must ensure full
devolution of powers to the States, leaving only currency, communications,
defence and foreign affairs with the Centre. All other powers should be vested
in the States. What is the present concept? The original Constitution has been
amended so many times by successive Governments, and on all those
occasions, they have amended it in favour of more and more centralisation of
power, by bringing the powers of the States to the Centre, making the States
weaker and weaker. But as the British did, as the colonialists did, the liabilities
were passed on to the States. The problems of every State are...

THE VICE-CHAIRMAN (SHRI MD. SALIM): You please
conclude now.

TP HIFT S : IIBIRAT HHII S5 BI T & H1?2
3} AN e [$3H9 81 gd1 81 gIR, 1Y &1 & STHM H ga Tl
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ot EFAST URGTST (4T YS9 ): 9 U W9 gTera 81 o <
JATST B1 89 A by Y fefifeers 4 v&a 91 ... (gagm).....

ot A= ArET: 9T SN, 997 <IT fop g @ sTord T 2

DR. ARUN KUMAR SARMA: But the resources of the States are
the resources of the country. That is the reason why regionalism has started
in the entire country. If we want to save the national unity and integrity and if
we want to have a stronger nation, capable of competing with the developed
nations of the world, we must restructure this Constitution.

THE VICE-CHAIRMAN (SHRI MD. SALIM):Please conclude.
Please conclude now. We know you have very valuable points, but the
question is of time.

DR. ARUN KUMAR SARMA: This is the last point.
(Interruptions)

SHRI NARENDRA MOHAN: Sir, we are ready for a discussion.
We request you to allow us to have a discussion and we want you to
participate in the discussion.

DR. ARUN KUMAR SARMA: Sir, there is one point.
(Interruptions)
THE VICE-CHAIRMAN (SHRI MD. SALIM):: You please conclude.
(Interruptions) N Gﬁ, e fﬁﬁﬂ’ EIRSRICall

oft EARIST YRETST: I I+ Ay &1 981 9ia+ ¢ 7B 2

DR. ARUN KUMAR SARMA: Before concluding, I want to make
one observation. The rights of the smaller nationalities could not be protected
by the Constitution. So, there should be adequate provisions so that the
smaller nationalities' interests could be protected because India became a
nation on the basis of language, and that has to be respected. Secondly,
nobody should be treated as a second-class citizen. Every State, every comer
in the country, should be given equal opportunities of development, equal
opportunities of expression, equal respect, and the things that were denied to
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us for the last fifty years should be given due attention now. We should not be
treated as if we are at the mercy of somebody. It is the legitimate claim of the
States to have adequate compensation now to recover the loss due to the
neglect of fifty years and because of the wrong policies of the Central
Government. Thank you.

SHRI R.S. GAVAI: Mr. Vice-Chairman, Sir, I rise to oppose the
Resolution tooth and nail - with whatever teeth I have and strong nails I have.
Sir, the review of Constitution is unnecessary and unwarranted. Sir, I am
mentally prepared to have a long speech but because of your direction and the
consensus of the House, I will be very brief I will finish within six or seven
minutes - not more than that.

Sir, has the Constitution failed, or those who implemented the
Constitution have failed? I quote from the speech of the hon. President, which
he made during the Golden Jubilee of the Republic. He said, 'Dr. Ambedkar
claimed that the Constitution is workable; it is flexible and is strong enough to
hold the country together, both in peacetime and wartime. If I may say so, if
things go wrong under the new Constitution, the reason will not be that we had
a bad Constitution. What we will have to say is that the man is vile' Today,
there is so much talk about revising the Constitution or even writing a new
Constitution. We have to consider whether it is the Constitution that has failed
us, or, it is we who have failed the Constitution. Sir, where is the necessity for
the review of the Constitution? As a matter of fact, the founding father of the
Constitution and the chief architect of the Constitution, Dr. Babasaheb
Ambedkar, has provided a proviso, article 368, under the Constitution. I quote
Dr. Ambedkar regarding the amending proviso. What has he said? "The
assembly has not only refrained from putting a seal of finality and infallibility
upon this Constitution by denying to the people the right to amend the
Constitution as in Canada or by making amendments of the Constitution,
subject to the fulfillment of extraordinary terms and conditions as in America
or Australia, but has provided a more special procedure for amending the
Constitution. I challenge any of the critics of the Constitution to prove that any
Constituent Assembly anywhere in the world had, in the circumstances in
which this country finds itself, provided such a special procedure for
amending the Constitution." When there is a provision, why this fiitile

exercise?
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Sir, we had our apprehension regarding the review of the
Constitution. We feel that the review of the Constitution should not disturb
the basic structure of the Indian Constitution. What is that? (1) The
supremacy of the Constitution; (2) The democratic form of government; (3)
Sovereignty of the nation; (4) Secular and democratic character of the
Constitution. (5) dignity of the individual (6) basic rights empowered by
fiindamental rights (7) Directive Principles, a mandate to build up the welfare
State and (8) unity and integrity of the nation.

Sir, I again quote Dr. Ambedkar because I have an apprehension
with regard to the review of the Constitution. He said, "Will history repeat
itself? it is this thought which fills me with anxiety and that anxiety is
deepened by the realisation of the fact that in addition to our old enemies in
the form of castes, creeds, we are going to have political parties with diverse
and opposing political creeds. Will Indians place the country above their
castes, creeds and religion or will they place the creeds above the country."
Sir, I have narrated a quotation which rather creates apprehensions in the
minds of those who apply their minds rationally and logically. Therefore, I
dare say that in a move to review the Constitution there is a hidden agenda
before it. I boldly say this in this House. Why? Sir, the chief of the RSS,
Sudarshanji has made a statement that the Indian Constitution should be
scrapped. Secondly, the Sangh Parivar and their ideology is not based on
equality and democracy. They have no regard for the dignity of an
individual... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, I am on a point of order.
..(Interruptions)... Sir, can we name a person who cannot defend himself in
this House? ...(Interruptions)... Can he do that? ...(Interruptions)...

SHRI R.S. GAVALI: Facts are facts. ...(Interruptions)... I am only
quoting that which appeared in the Press. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): You do not refer to
the names of those who are not present in the House. ...(Interruptions)...

SHRI R.S. GAVAI: Okay, I withdraw, and I say RSS chief
...(Interruptions)... But, the facts remain facts. We cannot conceal them.
The chief of the RSS has unequivocally declared that the Indian Constitution
should be scrapped. ...(Interruptions)... I am not in the habit of interrupting.
Please excuse me. I happened to be the Presiding Officer in the
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Mabharashtra Assembly. ...(Interruptions).. 1 only quote the facts.
...(Interruptions)... You know the philosophy of the RSS is not based on
democratic principles. ...(Interruptions)..

SHRI NARENDRA MOHAN: Why do you forget that Shrimati
Indira Gandhi appointed Swaran Singh Committee? ...(Interruptions)...

SHRI R.S. GAVALIL I am free to have my apprehension that a
hidden agenda 1is there. ..(Interruptions).. Sir, 1 support my
stand...(Interruptions)... 1 do not want to name a gentleman who happens to
be in the Cabinet who wrote a book designated as Worshipping the False
Gods. The BJP clarified that it was the opinion of that particular man. **
(Interruptions)...

SHRI ARUN SHOURIE: Sir, he is taking my name.
...(Interruptions).. I should be given an opportunity. ..(Interruptions)...

TS A S : IR.UH. T, Y| AR.UH.UH. I8l A9

it Q0. TH. FEFATAT: 3R A9 o a1 JAGd J g U fhy
ELEESESINEIG AR

IyquTead (St ArgFE |eld): G IIRTY, 98 FT B8
R E? ....(FAG)..... TE IBT R AIGE T | ....(Jag).....

SHRI R.S. GAVAL Sir, I have not taken the name...(Interruptions)...
appeal to the hon. Members...(Interruptions)...

SHRI ARUN SHOURIE: Sir, an allegation has been made against
me. So, I should be allowed to respond...(Interruptions)...

SHRI R.S. GAVAI: No, no ...(Interruptions)...! have not quoted
anybody's name...(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): I will check the
record. If there is any such thing, you will get a chance..(Interruptions)...

SHRI R.S. GAVAL: I say rule at least, you follow the rules and the
procedure.... (Interruptions)...

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI MD. SALIM): Please, allow him
to complete..(Interruptions)...

SHRI R.S. GAVALI:Sir, as a matter of fact, there are conventions that
when a new Member is making his maiden speech, he should not be
obstructed and interrupted...(Interruptions)...My second apprehension is, the
BJP declared that they would not demolish the structure of Babri Masjid.
They had submitted an affidavit in the court. But, they demolished the
structure of Babri Masjid on 6th December. That is the parinirvan day of Dr.
Babsaheb Ambedkar. It was not the demolition of Babri Masjid but it was
rather the demolition of the Constitution. So, I have got a sound
apprehension. I happened to be a Member of the 12th Lok Sabha. I was not
here. There was an assurance given by the hon. Prime Minister that all
derogatory Office Memoranda issued by the Department of Personnel, in
relation to the SC/STs, which are detrimental to the spirit of the Constitution,
would be withdrawn. That assurance has not yet been fulfilled. Another
assurance was given, on the floor of the House, that a comprehensive
legislation would be passed to deal with the problems of the SC/STs. So, my
apprehension seems to be logical and rational that there is a hidden and
mallicious agenda in thename of Reviews. Thank you.

Iygureme (N diEWe gel): SECIIEC E By
oo (FAUT)....... A5 AT ST, T MY W FT L 872

#t =5 AEq : Sff 8, § MU FT @ § 9 SAD] Y I
QY1 |7, 79 e Raave © 6 fewway 4 19 98 daem faarmed s
o7, I FHY MY HUT F 3N TS DI T I A 91 e & forg foran
AT 71 $9h IURT Y: §9 IR ST I8 3MAT &, 9 A {7 91 719 f=a
3R S IR I 3T M A1 47| IFP 918 Sl AN AR q18 3MY, IP A9
I & forg g @1 I8 S99 Ried 82 i s 98 N 918 715 g
el U ET & <lfp W) O 1 I8l T e & b fraer 19 gge e
2, B! UBel JARIT ST 21 Uh AIRTSA SR BT & ... (FAT)......

i} AS[HTS TITAR: 3ATY &1 P AN BT F$HTS o)

# A= AET: Y AU q7 I’ o IIY| TAR BT B Th
T X8 © fb sad AR Reeyera # S 149 ugel ofrdl 2, SHDI I
PHAAR
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AT ST 8, ST 4T o7l ST 81 HATIAR M B IS8 A AT A1 A1
ST AR 2T

IUQUTHE(S AEFIE FelH): 37 9gd PV A &, Il ad
<&l 2

#Y X5 A A8, T, I AUl a1 G B o]l AT Al
39 rawer I & HAGER g & S 9_uN 2, 98 die 9 S T,
3T=IAT ATY I8 TY AN DI drel & fIQ B g foran fFad a9 g9
CICEC

IgaHTeAE (S AT WellH): 3MUBI Sl @ige 3% 3AfeX oI,
1 g o 31d @ige it JATSY U= ATT WY T8 < Fhdl|

ft =g AeT: T2, Ao I S @ g A DG gw @
9 |

SyaIeAE(sh AETE Weltd): 399 g8l W) I7 919 7S off 3
T GER A W ' a1d drell off §9 sHS! fSHUTS I gY Pal o fH
Bl TP URURT & 3R I UURT F AR HrIarel Iells o I8l gl 9|
g8d &l R I8 B YT Mgy B A1 Tl 499 & fog a1 I9dh
aras[e W |9 T8 9l 9| H9 g FET o7 fF SI-dF AR=R dreldl, IR
TR G g 21 argal dgfe & oy § so9 o 99 o <@

AW 81 ....(JEYTT).....I am on apoint of order.. (Interruptions)...

SHRI RAJU PARMAR: What point ORDER...(Interruptions)...

Suwuresl (N Meme weitd): A 20-21 AT &1 FHY IF AT
g 3R 39H #AT ST Bl AT 81 39D Sl YA &, ITB] arad T g1 A
B ®I a1 ® 6 8T fpas - 2, 19 davg & = oft 91 W@ &
....(AET).......

#t 7.0, Agqgarferan : #1 Sft $A FI1? U WS & AIH
el

Y AN Wig: 781, 781, 93 g8 gargy fb AR1AH ygd Al e
3TAT? AT AT IET &1 T8 82

Syayiege (S WEWe |ellH): 3MT W dled < UEA?
....(AGT).......

#} A e AR, AR I AR §1 H AU qI AT AE
1 TET § ATTDI |
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SHRI ARUN SHOURIE: I am on a point of order

(Interruptions)...

ITAUTEAH (31 AT AelH): U8l G AIrg, H1 Sff &1 aled
7 §7 g7 i

SHRI ARUN SHOURIE: Sir, I have a point of order under rule 238.
(Interruptions)

AN HON. MEMBER: Is he raising the point of order as a Member,
or, as a Minister? (Interruptions)

SHRI ARUN SHOURIE: As a Member, Sir. (Interruptions)
THE VICE-CHAIRMAN (SHRI MD. SALIM): No, he is a Member

also. ...(Interruptions)...

SHRI ARUN SHOURIE: Sir, I am not in the habit of raising many
points of order. ...(Interruptions)...

Suguiegy (N Aigme ellw): IfT IIav B W ey 99
T o Y 9T 3rofig 91 81 ST |

I have allowed him. (Interruptions) It is very unfortunate. I have
identified the Minister and you are not allowing him to speak.

...(Interruptions)...

SHRI ARUN SHOURIE: Sir, the Member, while speaking, shall not
make a personal charge against the other Member. 1 am speaking in that
capacity only. It was said by the learned speaker before ** Sir, that is the
point to which I am trying to draw your attention, and for that he said, "He is
being rewarded with X, Y, and Z." Sir, that is a very grave aspersion caste by
one Member against another. Therefore, Sir, I would request, through you,
the hon. Member to either withdraw that comment, or, please permit me to
answer that comment fully. Just on that point. ...(Interruptions)... You know,
I am not very much in the habit of raising points of order. ... (Interruptions)...

Iyqurea (s Argwig deiw): REe @1 a6 ylerrer=
TG Y E AL ... (FIAYH)..... ST 37 93T
st d9g freuw (AERTE): oMY I WY AE T @ T

*Expunged as ordered by the Chair.
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IuauTea (s AEFe |el): o7y i3yl wgg S, U g,
HET G S 3l #31 ©, g8 $el & f& fodlt 9w & 99 4 9
TE T Fh |

SHRI R.S. GAVALI: No, no. I was so gentle, and in spite of knowing
the fact that Mr. Arun Shourie is here, I did not utter his name. But, whatever I
fed...(Interruptions)... 1 cannot conceal it..(Interruptions)... It is not an
allegation...(Interrptions) Whether it is a fact, that gentleman has written a
book "Worship of the False God". Now, if you want me to explain it
further...(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): No, no. You need
not to explain it further. (Interruptions)

SHRI ARUN SHOURIE: He is compounding that. (Interruptions)
He should withdraw his comment, or, he should explain the things.
(Interruptions) Why not? (Interruptions)

il AT IJTATA: AR F&H A GAT 21 ... (FIGH).....
IuauTeAeE(sh AT AelH): 3T FI7 I_d 7, IA8Y?

At AN AUATA: I s 999 AT MY, 919 @A &I ST

st worm freud: 9%, 99 9S4 dEl g X
(A, THE VICE-CHAIRMAN (SHRI MD. SALIM) : This is
NoX.... (Interruptions)

3l TU.Q9. JABGAINIAT: WX, Udh A4S & g1 I8 9k R
ST AT © 3R A gIRT 39 9199 o1 AR ... (JaLT). ...

st dWwa  feuw:x ... (FIY9E).....SHRI PRANAB
MUKHERjfeE: I moved a motion under 244(1) and I left it to your
judgement. Now some Members have spoken, you please give your verdict. ...
(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI RAMDAS AGARWAL: Kindly don't interrupt unnecessarily. You are a
very senior leader. (Interruptions) At the moment, we are asking Mr. Gavai
as to what did he say. (Interruptions) We want that he should withdraw his
words, what he has charged against Mr. Arun Shourie. (Interruptions) Why
are you bringing 244 and all that? Let him give his explanation. (Interruptions
MY IR-IR 244 B qq R P T ¥, I§ GHF H g Al

e (TAGTT)..... AT AN T MU Teq Y o AT B 71 St I WLTHRo
ST BIHBI S| ... (FIYH)......

Suaureel (it Aigme Welld): 3T I1R-91% H3l Sff Bl | H8
2 &, AT ARIMART T 8 8 17 ....(Fadg).....

SHRI PRANAB MUKHERIJEE: Before other Members, especially
before Dr. Sarma, 1 started speaking, referring to rule 244, clause (1), and I
left it to your judgement that. ..(Interruptions)

THE VICE-CHAIRMAN (SHRI MD. SALIM) Mr. Gavai
...(Interruptions)... No, I am sorry ...(Interruptions)... Mr. Shourie is here
...(Interruptions)... Please sit down ...(Interruptions)... Mr. Ahluwalia ...
(Interruptions)...

AN HON. MEMBER: We cannot tolerate like this. Either it should
be withdrawn or ...(Interruptions)...

SHRI RAJU PARMAR . Address the Chair, not the Member ...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM). Are you interested in
disposing of the matter? 1 am interested in disposing of this matter.
...(Interruptions)... Please sit down. ...(Interruptions)... Unless you take your
seat ...(Interruptions fST 314, My IfIY ... (qem).....

SHRI ARUN SHOURIE : Sir, actually ...(Interruptions)...

M Sarge M (MER): snudr amex AE g
.. (TEET).......

S A g AT AN A RG] BT AT I &1 2 3T TR
a1l €, o fpar AR 2, smu |l 7 e & @y =y fear ®

SHRI S.S. AHLUWALIA : Sir, you please direct the Member...
(Interruptions)....
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SHRI ARUN SHOURIE : Sir, I want to elaborate on the matter
...(Interruptions)...

Suyaured (sft AigwIE |el): HeH, SR Adol-3fdhd A
i1 1 8199 &I BRdrs (69 ave I ... (Jaem). ...

SHRI ARUN SHOURIE : Sir, Mr. Gavai has just compounded the
matter. Now, I request you to look at Rule 238. It says, "A Member while
speaking shall not make a personal charge against a member." Sir, when Mr.
Gavai was given the opportunity to speak, he compounded it and, therefore,
the matter comes under Rule 23 8A. He has not withdrawn it. He has added
further things to it. Rule 238A says, "No allegation of a defamatory or
incriminatory nature shall be made by a member against any other member or
a member of the House unless the member making the allegation has given
previous intimation to the Chairman and also to the Minister concerned so
that the Minister may be able to make an investigation etc." Now, Sir, no
notice was given. A definite imputation has been made against me.

THE VICE-CHAIRMAN (SHRI MD. SAXIM) : Mr. Shourie, you
have made your point. ...(Interruptions)... I am asking him to withdraw it.
...(Interruptions)... Please sit down. ...(Interruptions)... Mr. Gavai
...(Interruptions)... Please do not dictate ...(Interruptions)... IRt g1 g

ave | Bl & 91 IR 319 BIs ATl T81 o Fobel | 3T AT TS 2 |
# 1 Rdle 981 37 81 g, 37 Ga 39 R 4 Rdie S 32 € a1 9 w1
IE RSP E ....(FIgM).....

SHRI R.S. GAVALI: No, no ...(Interruptions)...

SHRI S.S. AHLUWALIA : Sir, nothing less than the withdrawal of
the words ...(Interruptions)...

IggUTEge (A Aewe Jellw): <RI, I 99 THRNRIRS 9w

Mt IMSIW JUATA : SHBI YUY s IO o+ AIRU

Iuared( st AIgFIg Weld): W9y Fwud, Ao Sil, S A
H9 9 I8 © I 99 TaUIRITS WewW &1 MY I 9 gy
oo (TAGTT)..... ATT S HHC (6T & 9T MY IAD] [IGgT B IB 872

SHRI S. S. AHLUWALIA: It is so simple. Sir.
...(In terrup tions)...

240



[20 April, 2000] RAJYA SABHA
Igqurege (o Aigwe 9elld): 14l oy T4l arg X2 I

SHRI S. S. AHLUWALIA: You want to give an explanation
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI MD. SALIM): This i_s very
unfortunate. This is very unfortunate. 39 ?r%m MY SHBI 8l HRAT

TrEA?

Why are you complicating this? o f%9q < 9foyl
... (TIGT)......

gy Sfl, MU AR AFAIT A&, ol §37 & iR < fopama o
foraa €, S9% forg, 79 938 | oy 93! ISl & 91X # 3fR fhdae
foreg™ & IR ¥ FET 987 el 98] ¥, IR 9ed & a9 | T8 21 gafey
# MUY Y8 YFIE HH fd a9 gqal g o aifd By gq gar
AT § ST A |

SHRI R. S. GAVALI: Sir, I am well aware of the rule, what the rule
says...(Interruptions)....

THE VICE-CHAIRMAN (SHRI MD. SALIM): This cannot be
tolerated.

S} AT IJUATA: IE AT 9gd SIS © | AR S8 BB 8 3R
B9 W9 7 A1 8 AR g8 AufiSe § A1 37 AP Rbrs # 4 Fpra
IRTYI SR 3Tudl v & 6 ¥ e § A1 I8 MUB JWPR Bl

SHRI R. S. GAVAL Sir, if you hear me patiently, I made ....

...(Interruptions) ....No, no......... Interruptions) ....

THE VICE-CHAIRMAN(SHRI MD. SALIM): Mr. Ahluwalia, you
cannot obstruct the proceedings of the House. Sit down........
(Interruptions)....

SHRI R. S. GAVALI I never made any allegation. These are facts,
facts remain facts ........ Interruptions).....

That gentleman has written a book. He has levelled derogatory
allegations against Dr. Babasaheb Ambedkar. I never made any allegation.
...(Interruptions) ...

Whether it is a fact that he has written a book or not and whether he
has made any allegations against Dr. Babasaheb Ambedkar or not, the
allegations are false. I cannot withdraw it. I won't do that.

SHRI S. S. AHLUWALIA: He has said, "No."..(Interruptions)...
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Syawieny ( WEwe weltw): # figg & fay @9 @ g
.(Interruptions).. Ahluwaliaji, this is unbecoming. You are a senior Member. We
are happy that you have come bacic. But you should know how to conduct
yourself in this House...(Interruptions)... 39 IfSTI T emeH U |rY FE

e FHA | 3T ST Mr. Ahluwalia, you are obstructing the proceedings of
the House deliberately. Let me dispose it off ...(Interruptions).... # 39 AT
P fEAUIST MB HH | You are deliberately obstructing the proceedings of
the House. Mr. Gavali, either you withdraw your remarks, or I will have to

expunge them. You cannot make derogatory remarks against a Member. Either
you withdraw the remarks, or I will have to expunge them. ...(Interruptions)...

SHRI GHULAM NABI AZAD (Jammu and Kashmir): Sir, he has
been in the Legislature for three decades. (Interruptions) You cannot dismiss
him like that. You cannot counter him with your brute force. He has been a
Chairman of the Council for decades. (Interruptions) This is not the way to
cow him down. (Interruptions) You cannot browbeat him. He may be a new
Member in the House, but he has been a presiding officer for more than a
decade.... (Interruptions)...

SyqureEe (N diEwe Feid): 3o orsd, d9 wfam @ & 2

SHRI RAMDAS AGARWAL: He might have been in the
legislature for 30 years, but what he said is shameful.

Syaureas (3 Aigwe Wellw): 30T S dewy WHIY I3 ¥,
AP G A ... (FILH)......

it AT JUATA: TH STHT FHH HIA Bl ... (JIL).....
Afps wea # foft &1 el <=1 a1 fH< &1 ryAT HRA1 SF AL '

SHRI FALI S. NARIMAN (Nominated): Sir, I do not belongto any
party. This has gone on for a great deal of time. It looks bad from outside the
House. It was obviously a slip. I would therefore request him to stand up and
say: "I withdraw my words". That would be gracious and it would be in the
best traditions of the House. I have no axe to grind. I do not belong to any
party. I would earnestly request him to kindly do that, for the sake of the
House and for the dignity of the House.
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5.00 P.M.

SHRI R.S. GAVALI If he withdraws his book, I will withdraw my
words. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): Kindly allow the
Minister to speak. He has a right to give a personal explanation.
(Interruptions) €99 IATAT & {6 FT AT R ... (FAUT)..... TRHT Sft

9 A P §l AT FEIAI PR FHd & dl DISd| ... (FIIH).....
e 31 3T & U TR BT | L (AT

ot gRer 99 : I§ 9 T8 A1 AvEd & ... (FAH).
IFP! 37U BR Ffead k@rs < @ 8l ... (Fagm).....

SHRI ARUN SHOURI: Sir I would only recall for
yonr...{Interruptions)... Mr. Vice-Chairman, Sir,...

SHRIMATI CHANDRESH KUMARI: *

SHRI ARUN SHOURIE: The Chair is allowing me.
Y e g+

SHRI RAJU PARMAR: *.
A 7.9, IEqgarteaan+

i} 5] gAY -

SHRI S.S. AHLUWALIA: *

THE VICE-CHAIRMAN (SHRI MD. SALIM): Nothing will go on
record except Mr. Shourie. I have identified Mr. Shourie. No other thing will
go on record. Mr. Arun Shourie.

SHRI ARUN SHOURIE: Sir, I will ..(Interruptions)... Sir, with great
respect..(Interruptions)..

THE VICE-CHAIRMAN (SHRI MD. SALIM): Nothing will go on
record except what Mr. Arun Shourie is saying. ..(Interruptions)...

SHRIR.S. GAVALI *

*Not recorded.
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THE VICE-CHAIRMAN (SHRI MD. SALIM) : Nothing is going on
record. $& R&H1E & &1 7T 21 50 oY S Sield IFF arg 8RN

oo (TAGTT)...... WA D T & IR F F3 7EIGT BT LTHT BT AHA
g1 IfPp 3y o T8 I A8 B & ... (JAUM)..... Y Rl W
&I SIU, 319 98 S8V ....(FAYH)..... Tds Sl 9gd diedT S g,
3y 33T e 798 St areldl ... (Fagr).....

il T9.T9. Jgqarferan

IgquTegel (A MgWe Jelld): w07 NI Sft 9 § B 9 geidy

Mr. Viirumbi. What do you want to say?

SHRI S. VIDUTHALAI VIRUMBI; Mr. Vice-Chairman, Sir, I think
the Private Mewmbers' Business is over now. whether it is withdrawal or
exunction, it should be dealt with by the Vice-Chairman. That is what I feel,
it cannot be extneded beyond the time allotted by the Business Advisory
Committee, you please decide and tell us. Whether way you decide, we will
abide by it. Whether it is withdrawal or expunction, that is left to you
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD. SALIM): I have allowed him i
request him to ...(Interruptions)... Mr. Gavai, you had been the Chairman of
the Legislative Council, you had been a Member of the Lok Sabha
...(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBLSIr, I want to a ruling on the
point raised by me.
THE VICE-CHAIRMAN (SHRI MD. SALIM):Please wait a
minitue..(Interruptions).... Some rule has to be observed. ST, 3MY AT

ST ... (TAG)..... IR A A BE IS A ... (FII).......

Mr. Gavai, you are a senior leader...(Interruptions)....

it dora feuH: gt #iflrg, aifay IR, § 9+ a1 & 9199
AATE ... (FIEF).....

*Not recorded.
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THE VICE-CHAIRMAN (SHRI MD. SALIM):The House stands
adjourned till 11 a.m. on Monday, the 24th April, 2000.

The House then adjourned at seven minutes past five of the clock till eleven
of the clock on Monday, the 24th April, 2000.

245



